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NHRC notes HIV infection cases
among six children in MP

The National Human Rights Com-
mission (NHRC), Indiatook suo
mote cognisance of reports that
six children Thalassemia patients
became HIV-positive following
blood transfusions at Satna Dis-
trict Hospital. MP. The infections,
occurring  between January and
Muay 2023, highlight grave hu-
man rights violations and medi-
cal negligence. Noting  similar
naticnwide incidents, the Com-
mission has intervened to address
the safety of periodic transfusions
and ensure accountability for the
victims™  compromised  health.
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NHRC Orders On-the-Spot Inquiry Into Intermediate Student’s Death Telangana

https://www.deccanchronicle.com/southern-states/telangana/nhrc-orders-on-the-spot-
inquiry-into-intermediate-students-death-1925711

Rachel Dammala | 22 December 2025 11:56 PM

According to the commission’s law division, the case was registered following a complaint
dated December 14.

Hyderabad: Citing allegations of systemic lapses in private residential junior colleges, the
National Human Rights Commission has ordered its Director-General, investigations, to
conduct an inquiry into the death of a first-year Intermediate student in Hyderabad. The
student, from Mahbubnagar district, was residing at the Sri Chaitanya Junior College
hostel in Bachupally, Hyderabad.

The commission issued the directions based on a complaint placed before it on December
18. According to the commission’s law division, the case was registered following a
complaint dated December 14. The complaint alleged that the student’s death was not an
isolated incident but part of a recurring pattern of deaths in private residential junior
colleges across Telangana.

Complainant Sabavath Kalyan, a law student, argued that such deaths were linked to
excessive academic pressure, mental harassment, absence of counselling and emotional
support systems, poor hostel management, and negligence by college authorities. The
complaint stated that these conditions amounted to violations of students’ right to life and
dignity guaranteed under Article 21 of the Constitution of India.

The commission directed its Director General, investigations, to depute a team to conduct
an on-the-spot inquiry into the matter and submit its findings within two weeks. The
commission has sought urgent intervention to fix accountability, direct government
authorities to ensure compliance with mental health and safety norms in residential
educational institutions, and take steps to prevent similar incidents in the future

The commission’s deputy registrar, law. has forwarded a copy of the complaint to the
authorities concerned for appropriate action and has asked for an action taken report to
be submitted within two weeks. The commission will hear the case upon submission of
the inquiry report and the action taken details. Separately, petitioner Sabavath Kalyan
told Deccan Chronicle that he had gathered information on deaths of students deaths
within the Bachupally police limits, involving private junior colleges. According to him, a
17-year-old intermediate student had died by suicide on the same day, December 14.
Protests had followed their death, with allegations of academic pressure.

Kalyan referred to a February 2025 case in which a second-year Intermediate student
died by suicide in her hostel room within the Bachupally police limits. Her parents alleged
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negligence and questioned the circumstances, saying the college had initially claimed
she had slipped in the bathroom.

He also mentioned a November 2024 case where a 17-year-old intermediate student was
found dead in his hostel room at a Sri Chaitanya College branch. Police recovered a
suicide note citing personal and family issues.

In October 2024 when a first-year Intermediate student died by suicide at a Narayana
College hostel, following which family members and student groups alleged harassment
by college management, Kalyan said.

( Source : Deccan Chronicle)
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Education should develop emotional intelligence, shape character, says NHRC
chief

Justice V. Ramasubramanian, chairperson, National Human Rights Commission and
former judge of the Supreme Court, attends annual day event of Santhanam Vidyalaya in
Tiruchi

https://www.thehindu.com/news/cities/Tiruchirapalli/education-should-develop-
emotional-intelligence-shape-character-says-nhrc-chief/article70426333.ece

Published - December 22, 2025 07:21 pm IST - TIRUCHI

The Hindu Bureau

Education should impart good values to children and make them compassionate towards
fellow human beings, Justice V. Ramasubramanian, chairperson, National Human Rights
Commission and former judge of the Supreme Court, said in Tiruchi on Monday.

In his address at Santhanam Vidyalaya Senior Secondary School on the occasion of its
15th Annual Day, Justice Ramasubramanian said: “A few years ago, all educational
institutions focused merely on the intelligence quotient, but today, we have realised that
mere intelligence is not enough to make a human being happy. It is important for
institutions and parents to focus on the all-round development of students and character
moulding.”

He encouraged students to uphold the Indian values of revering teachers, parents, and
guests and reach out to the underprivileged. “You can only attain immortality through
service and sacrifice, and that is what education should teach you,” he said.

School chief executive officer K. Chandrasekaran spoke. Principal Padma Srinivasan
presented the annual report.


https://www.thehindu.com/news/cities/Tiruchirapalli/education-should-develop-emotional-intelligence-shape-character-says-nhrc-chief/article70426333.ece
https://www.thehindu.com/news/cities/Tiruchirapalli/education-should-develop-emotional-intelligence-shape-character-says-nhrc-chief/article70426333.ece

NEW INDIAN EXPRESS, Online, 23.12.2025

Page No. 0, Size:(0)cms X (0)cms.

¥

g g
NATIONAL HUMAN
RIGHTS COMMISSION

The New Indian Express

NHRC puts UGC and UoM on notice over course offered by Chennai’s Loyola
college

The complaint claimed that students were misled into paying substantial fees and were
sent abroad on visas, exposing them to potential legal and financial risks.

https://www.newindianexpress.com/cities/chennai/2025/Dec/22/nhrc-puts-ugc-and-uom-
on-notice-over-course-offered-by-chennais-loyola-college

Express News Service | Updated on: 22 Dec 2025, 8:40 am
1 min read

CHENNAI: The National Human Rights Commission (NHRC) has issued a final reminder
to the University Grants Commission (UGC) and the University of Madras (UoM), directing
them to submit an additional and detailed report by January 23 in connection with
allegations surrounding a foreign diploma programme offered earlier by Loyola College,
Chennai.

NHRC took cognisance of a complaint by AS Santhosh, general secretary of the Legal
Rights Protection Forum, Hyderabad, who alleged that the diploma course with foreign
collaboration was being offered without obtaining mandatory approvals, in violation of
UGC regulations. The complaint claimed that students were misled into paying substantial
fees and were sent abroad on visas, exposing them to potential legal and financial risks.

The commission had earlier directed both UGC and the university to conduct inquiries
and submit action taken reports. In August, the university submitted a report stating that
the allegations were baseless. It maintained that the course “Diploma in film making with
Al France” was introduced by the college based on its autonomous status, had the
approval of statutory bodies, and was in compliance with UGC norms.

However, the complainant disputed these findings, alleging that the university had failed
to address mandatory UGC provisions, governing international academic collaborations.
He cited an RTI reply from the university, which according to him indicated that requisite
approvals were not obtained.

After examining the records, NHRC directed UGC and the university to file detailed
responses.

When contacted, an official from Loyola College said that both UGC and the university,
in their respective inquiries, had found the allegations to be baseless and had permitted
the college to offer the course.
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NHRC Seeks Detailed Report on Loyola Course
https://www.chennaionline.com/news/nhrc-seeks-detailed-report-on-loyola-course/

December 22, 2025

The National Human Rights Commission (NHRC) has sent a final reminder to
the University Grants Commission (UGC) and the University of Madras, asking
them to submit a detailed report by January 23. This is related to complaints
about a foreign diploma course earlier offered by Loyola College in Chennai.
The NHRC took notice of a complaint filed by A.S. Santhosh, general secretary
of the Legal Rights Protection Forum in Hyderabad. He claimed that Loyola
College offered a foreign-linked diploma course without getting the required
approvals, which is against UGC rules. He also alleged that students were
misled into paying high fees and were sent abroad on visas, putting them at
legal and financial risk.

Earlier, the NHRC had asked both the UGC and the University of Madras to
investigate the issue and submit reports on the action taken. In August,
the university submitted a report saying the allegations were false.
It stated that the course, called “Diploma in Film Making with Al France,”
was introduced under the college’s autonomous status, had approval from
statutory bodies, and followed UGC guidelines.
However, the complainant disagreed with this report. He said the university
had not followed key UGC rules related to international academic collaborations.
He referred to a reply received under the Right to Information (RTI) Act,
which he claimed showed that the required approvals were not taken.
After reviewing the documents, the NHRC asked the UGC and the university to
submit more detailed responses.

An official from Loyola College said that both the UGC and the University of
Madras had already found the allegations to be false during their inquiries
and had allowed the college to offer the course.
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NHRC Issues Final Reminder To UGC, University Of Madras; Seeks Detailed
Response In Loyola College’s Alleged lllegal Foreign Diploma

https://thecommunemag.com/nhrc-issues-final-reminder-to-ugc-university-of-madras-
seeks-detailed-response-in-loyola-college-foreign-diploma-probe/

By The Commune - December 22, 2025

The National Human Rights Commission (NHRC) has issued a final reminder to the
University Grants Commission (UGC) and the University of Madras, directing them to
submit an additional and detailed report by 23 January 2026 in connection with allegations
surrounding a foreign diploma programme earlier offered by Loyola College.

The NHRC had taken cognisance of a complaint filed by Legal Rights Protection Forum,
which alleged that Loyola College had offered a diploma course involving foreign
collaboration without obtaining mandatory approvals, in violation of UGC regulations.

According to the complaint, students were allegedly misled into paying substantial fees
for the programme and were sent abroad on visas, exposing them to potential legal and
financial risks. The complainant contended that the course did not comply with regulatory
provisions governing international academic collaborations.

Following the complaint, the NHRC had earlier directed both the UGC and the University
of Madras to conduct inquiries and submit action taken reports. In August, the University
of Madras submitted a report stating that the allegations were baseless. The university
maintained that the course, titled Diploma in Film Making with Al France, was introduced
by Loyola College under its autonomous status, had the approval of its statutory bodies,
and was in compliance with UGC norms.

However, the complainant disputed the university’s findings, alleging that key mandatory
provisions of UGC regulations relating to foreign collaborations had not been addressed.
He cited an RTI response from the University of Madras which, according to him, indicated
that requisite approvals had not been obtained for the programme.

After examining the available records and the submissions made so far, the NHRC
directed both the UGC and the University of Madras to file more detailed responses,
leading to the issuance of the final reminder.

When contacted, an official from Loyola College said that inquiries conducted by both the
UGC and the University of Madras had found the allegations to be baseless and that the
authorities had permitted the college to offer the course.
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Indian Masterminds
A Long Road To Police Reforms

Good governance and fast economic growth requires good law and order and for that we
need an efficient and professional police force. That's why we urgently require to kick in
major reforms in our police force.

https://indianmasterminds.com/feature-stories-on-bureaucrats-changemakers/police-
reforms-in-india-colonial-system-supreme-court-failure-170251/

December 22, 2025

Indian Masterminds Bureau

It is one of the ironies of India that while we are striving to be a developed nation and
have the fastest growing economy in the world, we are still saddled with a colonial police
structure. As far back as the early twentieth century, the Frazer Commission (1902-1903)
appointed by the then Governor-General, Lord Curzon, made the following observations
about police in the country:

“The police force is far from efficient; it is defective in training and organization; it is
inadequately supervised; it is generally regarded as corrupt and oppressive; and it has
utterly failed to secure the confidence and cordial cooperation of the people.”

Time appears to have stood still for the police during the last more than 120 years. The
above observations could as well have been written today. There has been no change.
In fact, there has been further deterioration insofar as the state police forces have been
deeply politicized during the last five decades and there is today a strong nexus between
the police, bureaucracy, politicians and criminals. It is a sad reflection on our policy
makers and is no credit to our governance.

India must have a progressive, modern police. There were several State Commissions in
the wake of independence to reorganize and restructure the police. The Government of
India, in 1977, appointed a National Police Commission as it felt that “far reaching
changes have taken place in the country” since independence and “there has been no
comprehensive review at the national level of the police system after independence
despite radical changes in the political, social and economic situation in the country”. The
NPC submitted eight detailed reports between 1979-81 which contained comprehensive
recommendations covering the entire gamut of police working. Its recommendations
however received no more than cosmetic treatment at the hands of the government.

Supreme Court’s Directions

The Supreme Court of India, in a landmark judgment on Sept. 22, 2006, gave
comprehensive directions on police reforms. Seven directions were given, out of which
six were for the state governments and one for the central government. The directions
were as follows:


https://indianmasterminds.com/feature-stories-on-bureaucrats-changemakers/police-reforms-in-india-colonial-system-supreme-court-failure-170251/
https://indianmasterminds.com/feature-stories-on-bureaucrats-changemakers/police-reforms-in-india-colonial-system-supreme-court-failure-170251/

INDIAN MASTERMINDS, Online, 23.12.2025

Page No. 0, Size:(0)cms X (0)cms.

i) State Security Commission: To be constituted in every state to ensure that state
government does not exercise unwarranted influence or pressure on the state police and
for laying down broad policy guidelines. States were to adopt one of the three models
recommended by NHRC, Ribeiro Committee or Sorabjee Committee. Members were to
be chosen in such a manner that it functioned independent of government control.

i) Selection and Minimum Tenure of DGP: Director General of Police of the state
to be selected by the state government from amongst the three senior-most officers of
the Department empanelled for promotion to that rank by the UPSC on the basis of their
length of service, very good record and range of experience for heading the police force;
and, once selected, he shall have a minimum tenure of at least two years irrespective of
his date of superannuation.

iii) Minimum Tenure of IG Police and Other Officers: All police officers on operational
duties like IG i/c Zone, DIG i/c Range, SP i/c District and SHO should also have a
prescribed minimum tenure of two years.

iv) Separation of Investigation: The investigating police shall be separated from
the law and order police in towns/urban areas which have a population of ten lakhs or
more to start with, and gradually extended to smaller towns/urban areas.

V) Police Establishment Board: Such a Board comprising DGP and four other
senior officers of the Department should be constituted to decide all transfers, postings,
promotions and other service related matters of officers of and below the rank of Dy.SP.
The Board shall make appropriate recommendations to the state government regarding
the postings and transfers of officers of and above the rank of Superintendent of Police.
It will also function as a forum of appeal and generally review the functioning of police in
the state.

vi) Police Complaints Authority: Authorities will be set up at the state level to look
into complaints against officers of the rank of SP and above and, at the district level, to
look into complaints against officers of and up to the rank of Dy. SP. These will be headed
by retired judges and shall look into complaints of serious misconduct by police personnel.

vii) National Security Commission: The Central Government shall set up a National
Security Commission to prepare a panel for selection and placement of Chiefs of Central
Police Organizations, and also review measures to upgrade the effectiveness of these
forces, improve the service conditions of its personnel, ensure that there is proper
coordination between them and that the forces are generally utilized for the purposes they
were raised.

The states have however dilly-dallied in the implementation of the Court’s directions. Even
where the mandated institutions — the State Security Commission, Police Establishment
Board and the Complaints Authorities — were set up, their composition was subverted,
their charter diluted or their powers curtailed. There has been arbitrariness in the
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appointment of DGP with several states not consulting the UPSC in the empanelment of
officers and managing with ‘officiating’ DGPs. Police officers on operational assignments
are shunted out for all kinds of administrative reasons before the completion of two years.
There is tardiness in the separation of investigative and law and order functions of the
police.

Thomas / Verma Committees

Justice Thomas Committee which was appointed by the Supreme Court to monitor the
implementation of directions in the various states, in its report dated August 23, 2010,
expressed “dismay over the total indifference to the issue of reforms in the functioning of
Police being exhibited by the States.”

Justice J.S. Verma Committee, which was constituted in the wake of the brutal gang rape
in Delhi on December 16, 2012 submitted a comprehensive report on Amendments to
Criminal Law. It urged “all states to fully comply with all six Supreme Court directives in
order to tackle systemic problems in policing which exist today”. It further made the
following observations:

“We believe that if the Supreme Court’s directions in Prakash Singh are
implemented, there will be a crucial modernization of the police to be service oriented for
the citizenry in a manner which is efficient, scientific, and consistent with human dignity.”

Tardy Implementation

There has been tardiness in the implementation of judicial directions. These were brought
to the notice of the Supreme Court from time to time and contempt petitions were filed,
but for inexplicable reasons the Apex Court never issued any notices to the defiant states.
In fact, only two judges — Chief Justice SH Kapadia and Justice GS Singhvi — showed
keen interest and some kind of a crusading zeal in pushing the police reforms agenda.
The states have nevertheless willy-nilly taken some forward steps. According to an
assessment, the six states of Arunachal Pradesh, Andhra Pradesh, Goa, Karnataka,
Manipur and Mizoram have done reasonably well while progress in Kerala, Nagaland and
Uttarakhand has been satisfactory. The remaining states fall in the average category. The
laggard states are Bihar, Himachal Pradesh, Maharashtra, Telangana and UP.

Police reforms have entered public consciousness and every time something goes
seriously wrong on the law and order front, discussions veer around the non-
implementation of the Supreme Court’s directions and there are articles and editorials on
the subject. A number of NGOs across the country have included police reforms in their
agenda and are pursuing the matter at the state level. The Government of India is also
committed to having SMART police in the country which would be sensitive, mobile,
accountable, responsible and techno-savvy.

Reforms Beyond Judicial Directions
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Police reforms, it may be emphasised, imply not only the directions given by the Supreme
Court in 2006. They cover a much wider spectrum. These would include: filling up the
human resource deficiencies; improving the infrastructure in transport, communications
and housing; having more forensic laboratories with sophisticated equipment, etc. There
is tremendous scope for technological inputs also into the functioning of the police. These
inputs would act as force multipliers.

What is at stake is not only the vitality and credibility of the police but the very survival of
the democratic structure and the success of economic reforms. The legislatures and the
parliament have been infiltrated with criminals. The nexus between the politicians and
criminals is undermining the authority of the State. People who should be behind the bars
are protected by the police. A system which permits such an aberration is inherently faulty
and must be changed. Mechanisms must be devised to safeguard the police from
becoming a tool in the hands of unscrupulous politicians or oblige it to protect criminals.

The economic growth of the country also requires comprehensive improvement in the law
and order situation. Investments would not be forthcoming if returns are not guaranteed.
Financial irregularities happen now and then. Money is laundered in a big way. Criminals
are able to spread their operations beyond the national boundaries and move with much
greater ease and frequency. All this would need effective action, preventive as well as
detective, by the law enforcement agencies. Police in its present from are not able to
meet adequately the challenges of the developing situation.

Police reforms are not for the glory of the police. They are to give better security and
protection to the people of the country, uphold their human rights, enforce the rule of law,
and improve governance. If sincerely implemented, the Ruler's Police would be
transformed into People’s Police — and that contribute very substantially to the welfare
and happiness of the people.

(Author is a 1959-batch IPS officer of UP Cadre. He has been DGP of U.P., Assam and
DG of Border Security Force. He has been campaigning for Police Reforms for the last
three decades)
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In Focus podcast | Explained: Why is India’s NHRC accreditation being
downgraded from "A’to B’

https://www.thehindu.com/podcast/in-focus-podcast-explained-why-is-indias-nhrc-
accreditation-being-downgraded-from-a-to-b/article70410703.ece

December 22, 2025

G. Sampath

India’s top human rights body, the National Human Rights Commission (NHRC), is going
to have its accreditation status downgraded -- from ‘A’ to ‘B’. The Global Alliance of
National Human Rights Institutions (GANHRYI) is the international body that mediates the
relationship between national human rights institutions and the United Nations (UN).

In March this year, GANHRI’s Sub-Committee on Accreditation recommended that India’s
accreditation status be downgraded to ‘B’. India appealed this move to the GANHRI
bureau. Earlier this month, the appeal was turned down. This means that from April 2026,
India’s NHRC will no longer enjoy the ‘A’ category accreditation that it has enjoyed till now
— a major embarrassment for the institution, and also for India.

What were the reasons for this downgrading? Why was our appeal turned down? What
can India do to get the ‘A’ accreditation back?

Guest: Henri Tiphagne, Working Secretary with the All India Network of Individuals and
Organisations working with National and State Human Rights Institutions (AINNI)

Host: G. sampath

Edited by Sharmada Venkatasubramanian
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Who Is Tina Dabi? From UPSC Topper To Social Media Storm, Controversies That
Kept The IAS Officer In Spotlight

Tina Dabi, the UPSC Civil Services Examination 2015 topper, has been acknowledged
all over the country for her administrative works in Rajasthan, especially through her stint
as the District Collector in Barmer. However, her career path has also been riddled with
controversies such as social media trolling, public criticism, NHRC notices, and
discussions about her private life and management style.

https://www.newsx.com/india/who-is-tina-dabi-from-upsc-topper-to-social-media-storm-
controversies-that-kept-the-ias-officer-in-spotlight-132316/

Published By: Namrata Boruah | Published: December 22, 2025 11:21:01 IST

Recently, In Barmer, Rajasthan, girls from a college protested against an exorbitant fee
hike, and the event came out of the blue when the remark ‘reel star’ attributed to District
Collector Tina Dabi by some student leaders triggered police action that resulted in their
detention and a following sit in of students at the police station asking for their release.
The protest brought forth the issues of the fee hike and soon spread the debate over the
administrative measures around it and the freedom to express one’s thoughts, with police
and officials later trying to ease the tensions as the controversy continued to be hot in the
district.

Who Is Tina Dabi? How Did She Become A National Figure

Tina Dabi became a national figure when she topped the UPSC Civil Services Exam in
2015. She was the first woman of SC origin to do so and very soon she became a source
of motivation for many candidates throughout India. She has worked in various capacities
in the Rajasthan cadre since then, including the post of District Collector in Barmer and
previously as Sub Divisional Magistrate (SDM) in Bhilwara. She has been engaged in
different areas of administration, such as water conservation and sanitation, that have
gained her recognition and awards, including in the category of national level honors for
her rural development and resource management activities.

Tina Dabi Controversies

At the same time, Dabi has also been embroiled in a number of controversies. In the initial
years of her career, several fake profiles on Facebook were made with her pictures and
name, and her comments and posts on sensitive political issues like the Citizenship
(Amendment) Act were falsely attributed to her, which compelled her to file official
complaints and FIRs against unidentified persons to save her image.

She has also been subject to criticism on social media for her behaviour, which was
perceived as incorrect, during her public interactions for example, a video showing her
greeting a political leader by bowing down multiple times incited a debate on bureaucrats’
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relations with politicians, and social media users then said that this was now contrasted
with her reported strictness in dealing with local shops during civic inspections.

Public commentary on her personal life has been pretty much the same, and Dabi has
been heavily trolled over her inter faith marriage and subsequent divorce and remarriage,
which are all societal debates about identity, career women in public service and privacy.

Moreover, the students’ opinions on her leadership in Barmer, with some even dubbing
her a ‘reel star’, led to a public debate about the conduct of administration and the right
to freedom of expression.

Dabi has subjected to scrutiny through her official position as well to a larger extent than
just social media and public events, she was issued a notice by the National Human
Rights Commission (NHRC) for a child injury incident that took place at a Gurukul in
Barmer, which made her answer questions about the institution’s control.
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https://up18news.com/agra-police-broke-two-legs-and-five-batons-while-beating-no-
one-is-going-to-question-the-rules-of-human-rights/

December 22, 2025 upl8news
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